
  IN THE INCOME TAX APPELLATE TRIBUNAL 
    DELHI BENCH ‘F’, NEW DELHI 
 

BEFORE SH. N. K. BILLAIYA, ACCOUNTANT MEMBER 
AND 

SH. PAWAN SINGH, JUDICIAL MEMBER 
 (THROUGH VIDEO CONFERENCING) 

    
ITA No.1998/Del/2017 

                          Assessment Year: 2011-12  
Paramount 
Communications Ltd.,  
C-125, Paramount House, 
Naraina Industrial Area, 
Phase-I, New Delhi-110028 
PAN No.AAACP0969Q 

     
Vs 

Dy. Commissioner of 
Income Tax, Circle – 19 (2)  
New Delhi  

(APPELLANT)  (RESPONDENT) 

 
Appellant by  Sh. Satyam Sethi, Advocate 
Respondent by  Ms. Mrinalini Sapra, Sr. DR  

 
Date of hearing: 17/08/2021 
Date of Pronouncement: 17/08/2021 

 
      ORDER 

PER N. K. BILLAIYA, AM: 

 

 This appeal filed by the assessee is preferred against the 

order of the CIT(A)-7, New Delhi dated 14.02.2017 for               

A.Y. 2011-12.  

 

2. The solitary grievance of the assessee is that the CIT(A) erred 

in upholding the disallowance of depreciation of Rs.54,29,216/- 
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relatable exchange fluctuations in respect of assets acquired in 

India from the funds raised through foreign currency convertible 

bonds following its own order of earlier assessment years.   

 

3. The assessment proceedings can be summarized by the 

following observations made by the AO in the Assessment Order:-    

 

“Disallowance of excessive deprecation claimed during current 

Assessment Year due to effect of disallowance of prorate exchange 

fluctuation loss pertaining to indigenous / domestic fixed assets 

made by CIT(A) for A.Y.2009-10 and assessing officer for A.Y.2010-

11.” 

 

4. The CIT(A) confirmed the findings of the AO by observing as 

under :- 

 

“4.3 Since the facts are similar, being in agreement with the 

reasoning given in the appellate order for AY 2009-10, which was 

followed by me in deciding appeal for A.Y.2010-11, the enhanced 

depreciation is not allowable.  The addition of Rs.54,29,216/- is 

confirmed. This ground of appeal is ruled against the appellant.” 

 

5. It can be seen that both the lower authorities have followed 

the orders of the earlier assessment years A.Y.2009-10 and   

2010-11.  
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6. We find that the impugned issue has been decided by this 

Tribunal in assessee’s own case in A.Y.2009-10 and 2010-11 in 

ITA No.767/Del/2014 and 1378/Del/2017.  The relevant findings 

of this Tribunal read as under:- 
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7. As no distinguishing decision has been brought to our notice 

by the DR, respectfully following the findings of this Tribunal 

(supra) we direct the AO to delete the addition of Rs.54,29,216/-.  

 

8. In the result, the appeal filed by the assessee is allowed.  

 

9. Decision announced in the open court in the presence of 

both the representatives on 17.08.2021.  

  
 
 
   Sd/-        Sd/-  
     (PAWAN SINGH)                       (N. K. BILLAIYA) 
   JUDICIAL MEMBER                                ACCOUNTANT MEMBER 
*NEHA* 
Date:-17.08.2021 
Copy forwarded to: 
1. Appellant 
2. Respondent 
3. CIT 
4. CIT(Appeals) 
5. DR: ITAT            
                                     ASSISTANT REGISTRAR 

ITAT NEW DELHI 
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Date of dictation 17.08.2021 

Date on which the typed draft is placed 

before the dictating Member  

17.08.2021 

Date on which the typed draft is placed 

before the Other  member 

17.08.2021 

Date on which the approved draft comes to 

the Sr.PS/PS 

17.08.2021 

Date on which the fair order is placed before 

the Dictating Member for Pronouncement 

17.08.2021 

Date on which the fair order comes back to 

the Sr. PS/ PS  

17.08.2021 

Date on which the final order is uploaded 

on the website of ITAT 

17.08.2021 

Date on which the file goes to the Bench 

Clerk 

17.08.2021 

Date on which file goes to the Head Clerk.  

The date on which file goes to the Assistant 

Registrar for signature on the order  

 

Date of dispatch of the Order   
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